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IN THE CENTRAL ADMIWNIZETRATIVE TFIEUNAL: JAIFUR EENCH: JAIFUR.

-

DATE OF ORDER: 10.11.19297.

O.A. No. 193/1997

Arijun Lal Meena £/o Shri Gopal Lal, by caste Me2nz2, ajed
akbout 21 years, resident of Jaipur, presently working as
Gardner, in the cffice of <Chief Post Master Seneral,
Rajasthan Circle, Jaipur-7.

: Applicant

Versus

1. Tnion of India through the Secretary b the Sovernment
of India, Department of Pcsts, Ministry of
Communicaticons, Dak Bhawan, New Delhi

2. The Chief Post Macker General, Fajasthan Circle,
Jaipur-7. ’

2. Seniocr Supdt. Post Offices, Jaipar <ity Diviszion,
Jaipur-6.

4. ESenicr Peost Master, Jaipur- Gensral Pc
Jaipur. _ i
: Respondents

0]

t Cifice,

OJA. lNo.308/1997

Satya Narain Sharma &2 8hri Fadha [UFizhan, by caste
Erahmin, aged akout 21 years, resident of Jaipur,
presently worling as Gardner in the oifice of Chief Post
Master General, Pajasthan Circle, Jaipur.

: Applicant
Versus
1. Union of India through the Ze

or
of India, Depavrtment of Posts, Mini
Dak Bhawan, HNew Delhi.

etary to the Sovernment
istry of Communication,
2. Chief Poak Master General, Fajasthan Civcle, Jaipur-7.

2. Senior Supdt. Post Offices, Jaipur City Division,
Jaipur-6.

1 PFc

o

[ ]

4. ESenior Post Master, Jaipur Geners
Jaipur.

t Cifice,
¢ Respondents

O.A. No. 209/1997

Mangla Pam Verma £/5 Shri Mool Chand, 29:24 abkout 25
yvears, rezidenkt of Jaipur, prezsently working on the post

of Gardner, in the office of Chief Post Master Genevral,
Rajasthan Circle Jaipur-7.
: Applicant
Versus
1, Tnicn of India through the Sescretary to the Sovernment
of India, Department o f Posts, Ministrvy of
Communications, Dalt Bhawan, lew Delhi.

~
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2. The Chief Fost Master General, Rajasthan Circle,
Jaipur-7.

N

2. Efenior BSupdt. Post 0QOffices, Jaipur - City Division,
Jaipur-6. ' :

4. Senior Post Master, Jaipur General Fost Office,
Jaipur. ‘ '

: Respondents

Mr. P.N. Jati, csunsel for the applicants
Mr. E.N. Shrimal, ccunsel for the respondents

CORAM:

HON'RPLE ZHPI O.F.SHARMA, MEMRER (ADMINIZTRATIVE)
HOM'ELE SEHFI RATAIl PRAFAZH, MEMBEF (JUDICIAL)

O-R-D-E-R-

PEP -HOH'BLE- SHPY -2, P« ZHAFMA, MEMEER - (ADMINISTRATIVE)

The akove menticned three ©.A=., have been filed by
S ’Shri Arjun Lal Meena, 3atya Narain Sfharma and Mangla Ram
Verma in which the facts and the prayers for relief are more or

leas identical. These three  original applications are,

therefore, disposed of by thic ~ommon order.

2. All the three applicants who are Qorking in the office of
regpondent 1w, as  Casual Lakour Have prayed that the
resprondents may be dirécfedvto grént Tehparary Status to them
w.e.f. 22.11.192%, Their cléim is that they have performed duty
for more than 240 days, & héurs per day for the yearz during
which they have bezen working as casual labour. S/éhri Arjun Lal
Meena, Satya HNarain Zharma and Mangla Pam Vzrma claim to have
keen enjaged respectively from  Z.2.01932&, 12.11.1%25  and

L2.1986. They are beihg paid on the bagis of the regular pay

oD -

gcale «of Group 'DY employees.  The Department of Posts

U]

> o cacual

I

intradnced  scheme of granting temporary  stakua:
laboura  vide btheir letter ‘memcrandum  dated  12.1.1231  and

1.11.1925 (Annxz.A-5 & A-3) respectively. The temporary skatus
M .
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was to ke granted to thaose caswal  lakours who were in
emplcoyment ~f the Gavernment azs on I22.11.1%83. The applicants

fulfilled the conditicns regarding grant of temporary status to

2]

to the

Ve

them. They have Leen submitting representation:

respondents for grant of temporary status in acoordance with

0]

the schemes referved to above. In particular 3,'Shri Arjun Lal

mn

Meena  and atya  Marain  fharma  have  submitted  their
representaticonsg dated 7.3.19260 whi&h are at Annexures A-2 oL
their NRs and 2Shri Mangla Ram has submit;ed a representaticn
dated 25.4.19%9¢ which ie alsc at Annexure A-3 of his O.A.
Pespondents have not vyvet taken any decisicon in zpite of the
applicants having submitted representations in this regard. One
Shri Babu Lal Sharma, a peraon junicr to Lhe applicants ﬂjﬁg
Leen qgranted temporary atatue weoe.f. 1.9.15%53 vide order dated
6.11.19&6 (Annx. A’l) which has been passed Ly respondent No.2
after Zhri Bakbun Lzl Sharma had filed an ©A No.61,'28 which was
dispnsed of by the Tribunal ky order.cated 21.1.1594¢ by which
the reespondents weré directed teo dispose of the =pplicant's
repregentation in this regard within a pericod of two months.
They have, theresfore, prayed that eince they fulfil all the
conditicns far grant of temporary status it may ke conferred on
them in the =same manner in which it was conferred on Shri Babu

Lal Sharma.

2. The respondents have filed replies to the O3As, in which
they have =stated interalia, that the reprezentaticns reiferred

te by the applicants in their OAs and annexed thareto have

actually nat been reczived by them.

4. We havre heard the le2arned ~-unsel for the partiez and

have perused the material on record.
N
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5. Even if the representaticons mades
not hezn received by the respondents,
available with the OAs filed by them.

the present case and after hearing the

!
by the applicantsz have
copies therecf are now
In the circumstances of

learned counzel for the

parties, we direct the respondent n.2 the Chief Post Master

General, Rajaasthan Circle, Jaipur

representationse made Ly the applicants

ts  dispose of  the
b
which are at Annexures.

A-2 aof their QAs, on merits dealing with all the pointe raised

therein within a period of two months

from the date of receipt

of A copy of this order. While dispoeing of the

representatione, the respondent Holl

1]

heme

-
[p]
1]

status to casual labours.

chall Xeep in view the

at Annexures A5 & A% reqgarding grant of temporary

6. The Original applications stand disposed of accordingly.

Neo order as to cisgts. A‘copy each of this crder shall be kept

in reepective fileese «of the woriqinal applications filed by the

applicants.

(RATAN PRAKAZSH)
JODICIAL MEMBER
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(0.P.sHARMA)
ADMINISTRATIVE MEMBER
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